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the rest, as I said earlier, we are 
investigating to see from where these 
cases are coming from. 

Hirakud Dam Project 

+ r Shri P. K. Ghosh: 
I Shri Y. N. Singha: 

·1140.~ Dr. Kobor: 
I Shrt Mahananda: 
L Shri Yashpal Singh: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether full amount of compen
sation claimed by people whose lands 
were submerged in the construction of 
Hir.akud Dam has been paid; and 

(b) whether the rate of compensa
tion has all through been uniform? 

The Parliamentary Secretary to the 
Ministry of Irrigation and Power (Shri 
S. A. Mehdi): (a) and (b). Informa
tien is being collected from the State 
Government and will be laid on the 
Table of the House in due course. 

Shri P. K. Ghosh: May I know if 
the Statc Governments have been 
asked to furnish the number of refe
r<'nce caseo made by the public against 
the valuation made by the Land 
Acquisition officer-the number of 
percons who have gone to court' 

Shri S. A. Melidi: I have not. got 
the number of cases in which refe
rences have been made. 

Shri P. K. Ghosh: May I know if 
the State Governments have been 
asked to furnish the number of cases? 

The Minister of State ia the Minis
try of IrrigatioD and Power (Shri 
Alagesan): We shall ask for that 
number, if the hon. Member wants 
that. We do not have that information. 
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Shri S. A. Mehdi: I have not beeD 
able to follow the question. 

Mr. Speaker: Most of those that 
have been displaced are from the back
ward classes or Harijan people. What 
has been done to rehabilitate them? 

Sbri Alagesan: A huge amount of 
compensation has been paid and they 
have been resettled. The information 
that we do not have is, what exactly 
was the amount claimed for submer
gence, what was paid and what is the 
balance. We do not have that infor
mation. 
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Shri P. K. Ghosh: May I know by 
what time the 41on. Minister expects 
to get the information from the State 
and by what time the Ministry pro
poses to clear up all compensation' 

Shri S. A. Mehdi: There are a few 
cases under dispute. Some have been 
decided by arbitration, and in some 
others the parties have not come to 
take compen~ation. Other are still in 
court. It is ex;pected that the deci
sion will be made in a year or so. If 
the parties do not come to take com
pensation, we cannot say how long it 
will take. : J 




